
Wrltte" ~lUfIe,' BHADRA 9, 1'10 (S~) 

wm the MiDister of DEFBNCE be plealed 
to Itate : 

(a) wbetber a number of thefts of 
weapOD. and eQulpmeDt have been ropor-
ted between January, 1986 and Marcb, 
1988 from dete-nco InstaJlations; 

(b) if 10, wbetber some of tbese wea-
POOl have landed up io tbe bands of 
terroristl In Punjab and elsewhere; and 

(c) tbe steps taken to provent sucb 
thofts 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO. 
DUCTION AND SUPPLIES IN THE 
MINISTR Y OF DEFENCE (SHRI 
CHINTAMANI PANIGRAHI): <a) No 
tbeft of weapons and equipment from 
defence 'nstall8(1ons dutlog (be rolevant 
period bas so far been reported. 

(b) and (C) Do not arise. 

hrcba.e of .acbinery from local market. 
by OrdDaDCe factories 

4487 SHRI V. SOBHANADREES-
W ARA RAO' Will tbe Minister of 
DEFENCE be plealJed to state : 

(a) wbetber tbero aro In.tructions to 
purchase tbe required materials/machinery 
avanable from local market in Tamil Nadu '0 meet tbe need of tbe ordnance factory 
at Avad'. 

(b) if 10. (he details (bereof; 

(c) whetber Similar instructions have 
"_eo pvco 10 Aodbla Pradesh tn respect 
of the Ordnance (acrory io Modak 
Df.trict; 

(d) if 10, tbe details theroof; aod 

(e) if not. tbe reasons thereror 'I 

THE MINISTEq. OF STATE IN THE 
DBPARTMENT OF DEFENCB PRO· 
DUCTION AND SUPPLIES IN THE 
MINJSTR Y OF DEFENCB (SHRI 
CHI NTAMANI PANIGllAHI): (a) to 

(e, Tbere are no specific lDstrllCtioos for 
purch ... of materials/macbinery for tbe 
ordnance factory at Avadi 'rom tho local 
market. 10 Tamil Nadu. Similarly.'ben 
arc 00 instructions for purchase of materi-
al/machioery for tho ordnaocc factory in 
Medek from loca! market. on), in Aodhra 
Pradesb. Tbe purcha.el arc made by 
floatiD. tenders/invitio. bid... per 
prescribed procedures. 

Craft for rept_hll.eDt of r.t .... 

4488. SHRI N. VENKATARATNAM : 
Will the Mi:lIstcr of DEFBNCB be plea-
sed to Itate : 

(a) wbetber the delay in the COOlt. 
ructioo of yard-crart by Navy and the 
hiring of a r~rry-craft for the purpose of 
replenisbment of ratioos to sblps have 
beeo adversely commented by tbe Com. 
ptroUer aod Auditor General In his tepon 
for the year ended 31 March. i987; 

(b) if so. wbether any enquiry baa 
bccn made 10 lhll reaard; and 

(C) tbe remedial action propoMCl iD 
in the matter ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
M1NtSTRY OF DEFENCE (SHlU 
CHINTAMAl'IilI PANIGRAHO . <a) Yes. 
Sir. 

(b) aod (c) The ADdlt Para.,.pb .. 
beina examined in accordance wllh tile 
procedure laid down fOl"bc processilll 0' Audit Paras. 

Pore ........ by eIIker • .r ICCR 

4489. SHRt SANTOSH ICUMAJt 
Sl NOH : W," tbe MtDiiter of EXTERN. 
AL AFFAIRS be pleated to atate: 

(a) wbether OoverDlDcat bad ilDiM*d 
a ban OD rorello toun or ofli:en iD 1987 
in the wate of tbe drouabt aitutloa ill 
the oountry; aad 




